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HP STATE POLLUTION CONTROL BOARD
BELOW BCS, PHASE-TII, NEW SHIMLA (HLP.)

No. PCB-0OA No. 186/2020- / ﬂ; /()\‘ Dated: / 2., 20 3
From: Member Secretary | '
To

he Registrar General
Hon’ble National Green Tribunal _
Faridkot House, Copernicus Marg, New Delhi-110001

Subject: Compliance/Action Taken Report in compliance to Hon’ble NGT’s order
dated 01.11.2021, passed in Execution Application No. 34/2021 in O.A.
No. 186/2021 titled as Mahinder Kumar & Ors. Vs. State of Himachal
Pradesh, before the Hon’ble NGT, Delhi.
Sir,
Kindly refer to the order dated 01.11.2021, passed by Hon’ble NGT in the
afore-cited matter related to running of Hot Mix Plant by the respondent No. 8 i.e. M/s Amit
Construction in alleged violation of environmental norms at Village Madhubaad, Post office
Jasourgarh, Tehsil Churah, District Chamba, H.P. wherein following directions have been
passed qua the State Board:-

“1 This application has been filed by applicants raising a grievance that order
dated 03.08.2021 passed by this Tribunal in O.4. 186/2021 has not been acted upon by the
authorities concerned despite communication of the order by applicant to the authorities
concerned and repeated reminders. Applicant has further states that Project Proponent is
still continuing with the activities causing pollution and State PCB who was directed to take
remedial action has not taken any action whatsoever. ‘

4. In the above facts and circumstances, we find it appropriate to have a
factual report from State PCB to inform as to what action has been taken pursuant to order

dated 03.08.2021. Let the action taken report be filed by State PCB within one month, to the
Tribunal, by e-mail at judicial-ngt(@gov.in preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF ...."".

In compliance to Hon’ble NGT’s previous order dated 03.08.2021 passed in
O.A. No. 186/2021 and order dated 01.11.2021 passed in Execution Application No.
34/2021, it is submitted that as per report dated 24.11.2021 received from Regional Officer,
HPSPCB, Chamba, the ;site of hot mix plant was inspected by Board’s officials on
10.08.2021, 22.10.2021 and 16.11.2021 and based on shortcomings observed during site
visit, notices/directions were issued to the unit for improvements. Copy of the report of
Regional Officer, HPSPCB, Chamba is annexed as Annexure R-4/1.

It is further submitted that there is no citing criteria notified by the State
Government for establishment of hot mix plants in the State of Himachal Pradesh. As per
report dated 24.11.2021, received from Regional Officer, HPSPCB, Chamba, the site was
inspected on 10.08.2021 by-the officials of the Regional Office, HPSPCB, Chamba. During
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inspection, the unit was not found in opetation and was at installation stage. However, a show .. ..
cause notice dated 18.08.2021, was issued to the unit to make improvements with respect to ‘
pollution control devices and attend the following observations i.e. (i) The wet scrubber is not
attached to settling-cum-recirculation tank (ii) The vehicular movement area at site of hot
mix plant needs proper stabilization for controlling the fugitive dust emissions (iii) The unit
has to provide wind breaking wall/curtain towards road site and habitation area (iv) Sound
proof DG set is required for operation of hot mix plant since the DG set has been found
installed without the enclosure (v) To provide pit for storage of settled sludge.

Thereafter, the site of hot mix plant was again inspected by the officials of
Regional Office, Chamba on 22.10.2021and during inspection, unit was found operational
and therefore, a notice dated 28.10.2021 was issued to the unit and was directed to

immediately stop the operation of hot mix plant until unit obtains the Consent to Operate
(CTO) of the State Board.

As per report of Regional Officer, HPSPCB, Chamba, the site of hot mix plant
was again recently inspected on 16.11.2021 by the officials of Regional Office, HPSPCB,
Chamba. During inspection, unit was found non-operational and pollution control devices
(PCDs) were installed, however the unit need improvements in wind breaking wall and need
to ensure water sprinkling to control fugitive emissions. The unit has applied for Consent to
Operate-fresh, but same shall be granted when required PCDs are installed though, at present,
hot mix plant has not been found in operation.

' The copy of Action Taken Report received from Regional Officer, Chamba is
annexed as Annexure R-4/1, which may kindly be placed on record please.

(Encl: as above)

Yours faithfully,

Member Secretary
APSPCB, Shimla
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H P STA’I‘E POLLUTXON COHTROL BOARD
Ql}‘cc VP(} Ra_;;mra, Tehsil & Disti-Chamba, ?ﬁn»l?é:}m {H. PJ
, " Phone; 01899-237426. s
Webs:te http j ,lwww hppcb nic: m et pcbmchamba@g,@!mi eom
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““WB!RO!CBAIG%JWMCC Hot Mix Plant/2021-  Date- 241260 |

-

' /‘S‘_ﬂb:- 'Reg order dated 01 11.2021_, gassed by the Hon’ble NGT in Executinn~ C

: ‘App!ica f1 - No.. 34!2021 in Q.A. No, 186;‘2022, tatled as. Mahméer'

: taken report w.r.t. M / s Amlt Constmctxon Govt. Contractor (Hor \h.\ Plamx'
| V;ﬁage Madhuwar PO Jasorgarh ’I’chsﬂ Churah sttt Chamba




In comphance to. crdex dated 03.08: ,.4{)21 passed by the Han’bie NGT in OA No.

186/2021 tlﬂed as Mahmder Kumar &Ors Vs, State of H p. &Ors the gite of M /s Amxt )

Constmcnon Govt, Cantractar (Het Mix Plant} Vﬂlage Madhuwar, PG Jasorgarh Tehsﬂ
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' It is s‘ubmitfedt“hat there is 'no ciﬁrig criteria for esta-blishtﬁent of Hot-Mix Plant m the

s state. ’i‘he ‘consent to estabhsh under Azr Act and Water Act was srranted to. Hot Mix Plant in

n‘ame ané style M / s Amlt Constructxon Covt, Cc*itractor (Hot Mz:x ?lant} Village “viadhuwar, ?0[ "

o Jasergarh Tehsil Churah ‘Distt. Chamba vxde letter no. 676 dated G’? 06. 2&21 (Copy

Mclosed A annaxure«ﬂ) in view cf the nonﬁcatxon 1ssued vide ‘No. PCB/ Review

Meeﬁng;’ NOCs/ 2019 19462 78 dated 09 09-20 19 {Copy Enclosed as annexure-!), as the said

. umt is falls i Orange category therefore, C’I‘E was granted to the umt E

The concerned site was v:ts1ted by the Jr Eﬁvnornnental Engmeers, HPSDCB Chamba

on dated’ 16 08 2021 and detsil actmn taken report a_lcng W1th the Jomt mspecnon report was :
 sent the Head ~offi cg? Shlmla vide Ietter no PCB/OA No 186/ 2021~ 1918 dai:ed :
18 08. 202 1(Copy Enclosed as’ annexuxe-m), and agam wde Ietter no. PCBf OA No 186 / 2021«
camp at ﬂharamsha!a dated 17 09 2021(Copy Enciosed as anneamm-m Furthermare,

' 'show cause notme was msued to the umt to make 1mpmvements in PCDs 1o ml!umme axr and

. noise pallutmn at the sﬂ:e as per ﬁald observation v:de letter no. HPSPCB /ROfCBA/ 6’2’ 6/ 2020-

. 628-631 dated 18 08 2021, (Copy Euciosed as annexurenV) to attend foilmwng observatmn :
“such as per earlier observatmns ' '

i ;-’i’hq wet mmbber is not aftached to ‘setﬁing~§u;§;;;«,écim_ige_ﬁm t&n&
" 2. The vehicular movement area at the site of Hot Mix 2l ant needs proper s ahﬁmat_oq

i z_‘fq,r‘:éontmﬁing the fugitive d}LzSt emissions,



3. 'The unit hes to provide wind bresking wall/curtain towards road site and habitation
-4 Sound pr Qﬂf D{‘r %et is requzred fQI’ ogeratxon of Hot Mxx Piant gince the DG set has . .
. ,- Vbeel'l f{}uﬁd msmie{i Wﬁh()ﬁﬁ th E 5ﬂ€}35ﬂ?‘€ : N : .‘ . b S

. S |

I'T“ Premde pxt for s‘terage of settied s}uége

.&fte}:ward on dateu 22 10 2@?1 dnrmg Lbe vzsﬁ ef Jr Envn‘onmental Engneer -—I

! HPSPCB Chamba concemed Hat sz Plant was found operatzonal therefore nctzce was issued .

. tO the umt mde letter nao. PCB/RO CBa,éM / ;?;/a Amzt Constmctzon HMP/2€>20 m{)? 739

o dated 28 10 2021 iﬁ@;‘a‘y ﬁ‘ncﬁase& is annema«“ﬁ;, to immedxately stop operauan ‘of hot mix

. plant Wxt}mut pner cansent form the State Ba rd

However the sxte was v:szted recenﬂy, on dafed 16 11 2021 by the Jr Enwronmental :

‘ operatmn It has mstal}ed the PCDs but 1t smi -‘eedv- 1mpmvement in wmd brealqng wall and _4

- pavement a{ workmg area for controhmg :.he mcz

: fer C"E)» fresh ana case for i:he C’“{}—iresh is under 'orocess and wﬁl be processed accordmgi} |

-

RN

Hence, 1t :.s su‘nmitted t‘nat the conuemed Het Mm P*az’t has b-een mspected tame to tlme ‘

: \and notices were senr@é whenever vzo}atzm waa aﬁserved ’I‘ne State Poiiutmn Contru} Board ’

dust emSSIOI}S »ne aznt has also apphed ; h

: si:aﬂ keep vxgé over . Lhe met in: cags any *na‘aucm is abserved regulatory actmn sha}l be '

.mmated uﬁder Water A;:t and m: Act also‘ o

: _Sﬁﬁmitfbd*ft}: yaix:kiﬁd’. perusal g;:’d"fu;-ﬁ;er necessary action, please

Sr. Envhaumﬁntal Engin&er:
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H PVSTATE P.LLUT]QN Co-;, rRoL BOAR}) exure 1
HIM PAQIVESH PH, A 55- |

NEW SHIMLA 171 | o

.fﬁce . .......

............

cggsequent upfa the decxsmﬂ taken in the meetmg 1o revze\&v'“NOCS-

o as;ggjgwcn by De;mﬁments, held on 22.82019 under the Chais o
.. Secretary 10 the Govt. of Himachal Pradesh and minutes endorsedﬁ?oa?gf:if:i igth;m Chief -
- ohers vide Jetter No. Ind-A(F)16~2/2029 dated 6.9.2019 by the Additional Chief 10ngst
| {;nds ) to-the Govt. of HP; following directions for i issuing consent under A

. trol of »Poliutmn) Act 1981 and Water (Preventzon and. Ccntro! af P evention

| 1 ‘EE 974 arc zssizcd

There shaﬂ be no reqmrement of ﬁeld mspectxon whxle consxdenng the cases of Censeni

. :_ Na Ob}actxon Cerﬂf ca'!:e (NOCs) sf Panchayat shall not be mandatory at the nme of

- processing Consent to Establish and Consent to Operate cases under Air (Prevention and
~ Control of Pollution) Act 1981 and Water (Preventmn and Control of Pollutmn) Act,' o
1974:

Single Window Clearance apphcatmns shail be scrutmxsed to assess poiiutmn controi’_.
Measures only and there shaH not be any site suxtabxhty assessment dunng pmcessmg of

: _snch cases.

(RD DHh Uavn)

Addltwnal Chwf Seeretary (Env Sc & Tech), Govt. HP
' -cum—Chaarman, HPSPCB

1 9\[&2:‘7? Da:ed_ﬁ_? 2»0’&9’

glngers/Assmtant Env:rcnmenta! .

2, The Senior vmmmemai Engxneerstnvxmnmentai En »»»»» / |
Engmeﬁrs, HFSPGB Poanta, Baddi, Dharamshala, Bilaspur, S ,,_;,-da, Ram?ur; Paxwanoo

Kullu; Chamba and Una for information and necessary action,

3 - The Pr. Scientific Officers/Sr. Scientific’ Ofﬁcers,’Scwntlﬁc Oﬁ’lcers hPSPCB Shmﬁa k

o “the Weis&te ef the Siate Bﬂufé

- Parwanog, Sundernagar, Poanta and Dharamshala for information: :
f{)r xxﬁomaanon and to upioad the oﬁzce on;ier On

4. The System Manager, HPSPCB, Sh:mia

| | P E (R}) Bhiman} :
Addiiionai Chxef Seerttary (Euv. Se. & I‘ech), Govt: HPt‘ g
I -»’um-{.,‘hmrmaq\}/dI’SPCB' :
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Final

“concentration of

pollution being
::ém'itte&

stack of 10 Meters
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RAMESH
KUMAR
NADDA

CHRE compryier pengrared dotsment from OCMMS by HESPCE®

fRAMESH KUMAR

NADDA

Date: 2021.06.07

17:18:47 +05'30
Dr. RK Nadda

Senior Environment Engineer

For & on hehaif of
( H. P. State Pollution Control. Board)

madhiesar po jasorgark tehsit churah dist. chamiba, Tissa;Chomba, 1 76316

Poged




- 9- Annexure-II1

-Regd Post-

H.P. STATE POLLUTION CONTROL BOARD

The Member Secretary,

HP State Pollution-Contrel Board,
‘Him Parivesh Bhawan, Phase-I11,
New Shimla-09 H.P.

186/2021, titled as Mahinder Kumar & Ors. Vs, State of H.P. & Ors.,
pending therein.

Sir,

Kindly refer to your office letter No: PCB-O.A. No. 186/2021-53521. dated:

(15/08/2021 on the subject cited above. In this regard the para wise comments in the above matter

related 1o this office are enclosed herewith as Annexure-1.

This is submitted in‘favor of your kind information and further necessary action please.

Yours faithfully,

Fnels: Annexure-l & (Pages 1 to 11)

8r. Environmental Engineer
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Annexure — I

Para wise reply: Hon’ble NGT OA No. 186/2021, titled as Mahinder Kumar & Ors. Vs. State

Para Neo. 12

Para No 2:

Para No- 3

of HP. & Ors.

It xs admitted that the State Board has Issued consem to estabhsh to: the umt M;’s

,_,;1: Churah Dmﬂ Chamba vxde Ietter no. 6?6 dated 0? 96 292i
i‘mﬂ}er as per the Office Order No. PCB/Review Meeting/NOCs/2019-19462-78,
dated 09/09/2019 "There shall be no requirement of field inspection while
considering the cases of Consent to Establish of Orange and Green category
activity under Air and Water Act”. Since Hot Mix Plant is in Orange category, so.
ihe site inspec’tmn ‘was not reqmred and hence was no% conducted prior to !he

As alleged that the Hot Mix plant in question is about 50 meters away from: the
Government Primary School. In order to verify the distance, site was inspected
by HPSPCB and it was found that the Primary School is at a distance of 130
meters (approximately) from the Stack (Chimney) of the Hot Mix Plant. It is
further added that the Hot Mix plant is still under establishment. The distances of
nearby houses, etc were also measured de‘taiied report of which is enclosed as

(Hot ng ?iant) V:ilage Mad_huwar, PO _Easorgarh Tehs;l Chur_ah_ stu Chamba
is still under establishment and has provided the Pollution Control Devices such
as cyclone/dust collector attached with the Thermo drum & mixing unit, followed
by the wet scrubber with stack of height six meters. The unit has also provided 03
no. of settling-cum-recirculation tanks for the treatment and recirculation of

“scrubbing water. The unit has provided ladder, sampling platform and porthole as

stack monitoring facility.

Directions to the unit has been issued by this office vide letter no. 523, dated:
11/08/2021 for the shortcomings observed during the inspection dated:
10/08/2021 to comply with these directions before submitting the application for
Consent to Operate which already stands returned online to the unit. (Copy
enclosed as Annexure — C)

Sr. Environmental Engifieer

Eesea MY 4



b . d by the Hon’ble NGT in 0.A. No. 18672021, ti

Lo hdshingder Kumar ; e ¥ ot ) o ! b PEGHL IR N T IR ULALCIND, 6f2{}21,tlﬂed
i%ii ?&ant)i-vggfe@;;h :;; Stgge StHE.& Org the site of M/s Amit Construction Govt. Contractor
{*%}0{}8 2{}2 b ége }rgkg Heatnuwat, PO :5.§sergafh, Tehsil Churah, Distt. Chamba was visited on dated
10.08.202 y i I, hvironmental Engineers. The site was inspected tHoroughly and the inspection
reportis as under: 2lol o th £

pistance from Hot Mix Plant:

by M ;ﬁ present there areno siting criteria for the installation of:a Hot Vilx plant notified or defiried
by MoEF/CPCB ot -

"Residential
P HGK}SQ :

Residential House

Fig.1 Distance measurement from Hot:Mix Plant.

1. Hot Mix Plant is 15m away from the State highway,
7. Primary Sgﬁooi is situated on hilt side and it is approximately 130m away from the Hot Mix

Plant. :

3. There are 04 residential houses near the hot mix plant which are 58m, 85m, B0m, and 100m
away from the Hot Mix Plant.

4. One construction Building is situated near the plant and it is about 45 m away.

Commercial activities such as confectionary Shops and Dhabas start after S8m away from the
Srack of the Hot Mix Plant,

AlFthe

saeas were measured manually by the measuring rape. {7 otographs enclosed)
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petall regarding PCDs:

__________ g ‘”:V:?&?Ctia%,_.nene Was present at the site. We tried-calling the in-charze but could

ro g6 (7D 1T AL thetim of inspecton unt wasfounc ot n operation T rcyortof DS
is:a5. under: HOM, O FE

* Theunitis a drum-type hot mix plant with four feeder bins. A mult-cyclone dry dust

collector Is attached with the Thermo drum & mixing unit, followed by the wet
S._crgi}ber. Astack of 6m is attached with the Hot Mix Plant. The unit has 'prsvided 03
nas of settling-curn-recirculation tank for the treatment of scrubbing water. The unit
has provided the porthole and sampling platform for stack manitoring,

Since the unit has been granted consent to establish vide letter .no. 676, dated 07.06.2021,
and:at the time of inspection unit was not in operation. Consent to operate was applied by the unit
but it was returned online:due to the reason that proper detail of PCDs were not provided. Detail of
discrepancies is as under:

Observations:
¢ The scrubbing-water tank is not:attached to settling-cum-recirculation tank.

The: vehicular movement area at the site of Hot Mix Plant was not concreted or
stabilized:with stone aggregated and:-no provision has been made for regular wetting
of internal road/working platform. , ' .

s s required to provide the wind breaking wall toward the road side and-habitation
area of the Hot Mix Plant. ‘

The unit has to provide sound proof DG set forthe operation of the plant.

hd

*

®

Fr. Rahutl Sharma, JEE-H,
HPSPLR, Chamba




o _,3_ o Annexure—IV

V?G Ragpﬁra, Tehs
~ Phone’ No G¥899»237426

,Ns ?CB/@A No. 186f202§ Camp at Dharamshala |  Date 1708202}
The Membe Secretasy,
. Subject; - |
SR V 186!2021 t:tied a8 Mahmder Kumar & Ors Vs State f}f Hi’.v.& Ors pendmg E
therem. o
L Kmdiy refer to your afﬁce letter No PCB-OA Na }86/2{321-6475 d‘azed* 24:‘@8!%)21

- on‘the’ su%);ect cited-above. In this regard it is submitted that the Hon’ble National Green Tribunal :
“Directed In vigw'of above, we direct the State PCB o take further remedzaz measures in the matter
“within one month from the date of receipt of a.copy of this order, ﬁllow:ng due process of izm Bt will

be opes@ to rhe apphcants fo. brmg updatea’ siatus of vzoiatzons to the nofzce of state PCB” :

In this wnﬁecnon itds subxmtted that mspectmn was. camed out with respect to the dzstances of scheei: »
and surmundmgs and unit was found not in operation as PCB has not granted any gonsent to operate,

As desired by the Hon’ble NGT necessary action has already been initiated by issuing show cause’
notice vide No.628-631 dated 18.08.202110 provide foelproof pollunon control measures. State -

. Poﬁuimn Control k;cep vzgﬁ mat uhit ‘may not start thhout adequate PCDS and wnhout censent to

Ihis i s‘uﬁbmgit;tedz in faifor of your kind information and further necessary action please.

- Yours faithimiy ’

‘Frcls: Annexure-l (Actionakenreporty - o Ak
- - U - S : o Drfx\’\iaddavf
“St. Envxronmtma& Engineer
| HPSPCE, Chamba
Camp. at Dhammz,haia.
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ﬁ"m‘“ ?’akan Rep«aﬁ: 9 RNQ 1351’2023, tttieé as Mahmder Kumar &Qrs Vs State of H. ? &Qrs

5 The unit in the name & sty%e M;s umi M/s Amzt Comtructten G(m Comiact@r {i"iﬂi‘ e

-_‘_\m Pl ant) V‘ﬂage Madhuwar PO Easorgarh Tehsﬂ Churah, Distt. Chamba as aiieged that the Eﬂ{m«"

| "»h\ plam m questmn is. abou: SG meters away from the- Gcwemmem anary Sshaoi w© 'vcr! f} the' '

1191 Mix piant is sl under estabhshment The dxstances of nearby houses, ete were: also measured

_Thu ﬂgi sz i"xant 1e Mf’s Axmt C(mstrucnon Govt. Contractox (Hot Max Plam} ‘shllage Madhm\ear -

Smce t}le uniit Qbiamed ﬂw comem H0 estabiwh under water Act I9’1’4 'md »\ar

| Act, I‘}SI \nde no. HPSPCB No 676 dated: 07.06.2021, whmh 1s valid up to 06. 136 2022 and not Lame -

in opuaum as so far inbpccnon was. ccnduc%ed on dated 10 08 202;( Dc,t,_aﬂed report enc Gsed) ﬂxe o

67’3 631 noi to: operate the Hot mxx piam withaui vahd crmsent to: operate and also du‘ected 10 mstai!: '

.ad;quau paltunm} commi mcasures 10 avmd any pollution prob}em from thie Het mix piant (copy

en! nbnd‘}

Sf Ermmnmental Engmeer
: H?SPCB €hamba



Bl 5+ [ANNEXURE =S

H P STATE POLLUTIQN‘?C@NTRGL BOARD

Ofﬁce VPO Rajpura, Tehsil & DlStt»Chamba, Pin-176310 (H. P}

‘ -Phone: 01899-237426 - i ,

Webszte http 79 /www hppcb nicin e maal pcbrochamba@gma}} com

No- &?S?CEIRGICBM 676 zmo- g Date;
CTo |
- _Sh. Abdu! Majid Khan‘
= Autharwed sigratory Ariit Construction Qampany,
VRO, 'N'a’kmd tehs:l Churah, Dmt Lhamba
 Subjectt- Sbw Cause n&tice under Env:renment Protectmn act: 1986, Water aci, 974 An‘ act 3933

Whereas, \mur Hot M%x Plant in the name and styEe of Mfs Armt Construcnen Company -

‘ m D8, 2821 by I Emnronmentai Engmeers, HPSPCB Chamba and observed that str!i unitis not in c;perazmn and as‘
in mstai&atson stage t is’ anfsrmed thiat your ONLINE apphcat:on o 3843907 for gram of Consenz o opuate has
: ’G»Etn retumed ONUNE on date 19.67. 2021 due’ to: mcomp!ete dataﬂ of various Poﬁunon Ccmtroi Measures which -

“gre required o be pmwded before grant of consent te operate vxz settlmg cum rec;rculataon tar:k pit. for setﬁe& 3

hds sepmc %:ank deswn The;efore properpolt utton control demces to control the em:ss;c)ns from” the hot mix

' piant have gt been pmwrjed as 50 far. The foll owmg are the Observatlons whlch need to ne atteftdeé be§ore

: fesubmissmn of the Conseﬂt to eperate apphcatlon to State Board

. The wet scrubber { Tank) is. not at’cached to setﬂmg-cum—remrcuianon tank

o The »ehacular movement area at the sne of Hot Mix Plant needs proper stabxhzatxoa for ccmtmi of

fugitive emissions. .
»The unit has to: provxde wind breakmg wall curtam towards road srde and hab:tat:on area.
R Sound proof DG set is reqmred for operatxon of Hot Mix Piam smce BG set has been “found

>

e , To ;zmv:de p:t for storage of seiﬁed sohds

: hmher vcm are d;recied not 10 operate | the Hot Mix Plant wnthout obtammg Consem o Operate Froui: The State '

: Ssard under pravsswns of Water (i’reventaon& Ccntrol of Pol Iutxon) Act, 1974 and Atr (%eventxon & Control of
Pefiunom Act, 98

' Dr. RiKe#Nadds,
Sr. Epvironmental Eagineer.
R B HPS?CB Ci\ambak
Copy tus '
TR I-, “The Member Sccretary, HPSPCB Shimia-09, far your kmd mfermatmn ami necessary ;wu(m
- please.

2. Thc Exewtxve EngmeerIiP?WD Dw;swn i‘sssa, Tehsxi Chmah i)tstt Chambafor fa\zg;ol‘ N

o br. RK ’\iadda,
Sr. Environmoental Encmc;r,

-}§i5{’§§§’(.‘§§{?hz!mba S

S L







- | - l'+ - Annexure-VII

Phone 01899-237426
Website: hitp: waww hppcb.nicin e-mail; pobrochamba@gmaﬂ com

?g* HPSPCR/RO/CBA/ 676 2021 - |09 3~1Y Dated: Q4.1 202!

Subject: -
Bir,

With reference to online application for grant of Consent to Operate, your unit was inspected on
dated 16.11.2021 by the Board Officials and was found not in operation, During inspection, it has been found that
the installed Pollution-Control Devices (PCDs} as provided for control and abatement of pollutmn need: following
improvements:

. Raase the height of existing wind breaking: well,

«  The working area should be metalied to control the dust emissions:
Ensure water sprinkling in Hot Mix Planit area.

Therefore, you are hereby directed to incorporate above improvements in the already provided
PCDs to further control the dust emissions from the Hot Mix Plant. It is informed that yéur application could be
processed only after providing above said additional measures. You are lerchy directed to submit Self-stack
monitoring repors within one month afier the grant of Consent to Operate by the State Board.

regar&mg consent 10 npera_ted cou}d be process.e.d _accordmgly.

8r. Environmental Engineet‘:
HPSPCRB Chamba
Cony to
1. ‘The Member secretary, HPSPCB, Shimla-09, for your kind information and necessary ueucn
please,

Dr. R.K. Nadda,
Sr. Environmental Engineer,
HPSPCB Chamba



	Page 1
	Page 2
	Page 3
	Page 4
	Page 5
	Page 6
	Page 7
	Page 8
	Page 9
	Page 10
	Page 11
	Page 12
	Page 13
	Page 14
	Page 15
	Page 16
	Page 17
	Page 18
	Page 19
	Page 20
	Page 21
	Page 22
	Page 23
	Page 24
	Insert from: "Mahender Singh-L.pdf"
	Page 1
	Page 2


